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THE INDUSTRIES (DEVELOPMENT AND REGU A-
TION) AMENDMENT ACT, 1956

; - Act No. 71 OF 1956 e
An Act ‘further to- amend theé Industries (Development and

- , Regulauon) Act, 1951 .
' [15th December, 1956]

BE it enacted by Parhament in the Seventh Year of the Repubhc
of India as follows:— P

‘ 1. (1) \Thls Act may be called the Industries (Development ‘and Short title’
Régulation) Amendment Act, 1956. . . f!‘]‘&ggn“:;m

(2) 1t shall come into force on such date! as the Central Govern- ‘
mernt may, by notification in the Official Gazette, appoint.

-2. In sub-section (1) of section 13 of the Industries (Develop- Amendment
ment and Regulation) Act, 1951 (hereinafter referred to as the of section 3.
principal Act),—

' (i) in clause (b), the words “on the ground that it had been
obtamed by m1srepresentat1on as to an essential fact™ shall be

- omitted;
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.9%5. Industrzes’ (Development and’ Regulatzon) Amendment iAC’i‘ 7i

reg1stered” the words ‘or in respect of- which- a licence or
_permission has been issued” shall be. inserted.

A‘men}_jmem " "8.'In section 14 of the. principal Act, for the words and ﬁgﬁres
of section 14. ¢ ‘or section 13", the words, figures and letters “section 13 or section
AQB” shall be subst1tuted

Amendment 4. In section 24 of the principal Act, in clause (i) of sub sec‘uon ),
oi section 24. gfter -the words and figures “of section 13”7, the following shall
-be inserted, namely:— : '

“or of sub-section (2) of section 29B”.

Amendment = §. Section 29B of the principal Act. shall be re-numbered as sub-
;’;ﬁfcmﬂ " section (I) thereof, and after sub-section (I) as so re-numbered, the

following sub-sections shall be inserted, namely:—

“(2) Where any notification under sub-section (1) granting
any exemption is cancelled, no owner of any industrial under-
taking to which the provisions of section 10, section 11, section
‘11A or clause (d) of sub-section (I) of section 13 would have
applied, if the notification under sub-section (I) had not been
issued, shall carry on the business of the undertaking after the
-expiry of such period as may be specified in-the notification:

. _cancelling the exemptlon except under and in accordance with
a licenceé issued in this behalf by the Central Government and,
in the case of a State Government, except undexr and in accor-
dance with the previous permiss_ibn of the Central Government.

- (3) The provisions of this Act shall apply, so far as may be,
in relation to the issue of a licence or permission to any indus-
- trial undertaking referred to in sub-section (2) as they apply in
relation to the issue of a licence or permlssmn to a new 1ndus-

" “trial undertaklng :

Amendment -, - 6. In section 30 of the principal Act, in clause (z) of sub-section (2) .
of section 30. for the words and figures “or section 13” the words, figures and
' © letter “section 13 or section 29B” shall be substltuted '

Substitution 4. For the First Schedule to - the _principal Act, ‘the followm;,

: %‘;ﬂ;&i‘fe for Schedule shall be substituted, namely:—

- the First

Schedule, - “THE FIRST SCHEDULE
' [See sections 2 and 3 ()]

Any mdustry engaged in the manufacture or productmn of any
of the articles mentioned under each of the following headmgs or
sub-héadmgs{ namely:— . S

1. METALLURGICAL INDUSTRIES?
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(1) Iron and steel (Metal),
(2) Ferro-alloys.

(3) Iron and Steel castings and forgmgs
(4) Iron and. Steel structurals '
(5) Iron and Steel pipes.
(6) Special steels. 7
(7) Other products of iron and steel.
B. Non- ferrous :
(1) Non-ferrous metals and alloys
(2) Semi-manufactures and manufactures
2 FUELs

(1) Coal, lignite, coke and their derivatives.

(2) Mineral oil (crude oil), motor and aviation spirit,
diesel oil, kerosene oil, fuel oil, diverse hydrocarbon oilg
and their blends including 7ynthet1c fuels lubricating oils
and the like.

(3) Fuel gases—(coal gas, natural gas and the like).
3. BOILERS AND STEAM GENERATING PLANTS:
- Boilers and steam generating plants.

4. PRIME MOVERS (OTHER THAN ELECTRICAL. GﬁNEBATéRS):
- (1) Steam engines and turbines. T
(2) Internal combustion engines.

5. ELECTRICAL EQUIPMENT

(1) Equipment for generation, transmission and distri
bution of electricity including transformers.’

(2) Electrical motors. '

(3) Eiectrical fans. R
4) Eléctrical lamps. o -
(5) Electrical furnaces.

(6) Electrical cables and wires. &
(7) X-ray equipment. -
(8) Electronic equipment.

(9) Household apphances such as electr1c irons, heaters
and the like. : :

(10) Storage batteries.
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6. TELECOMMI.JNICATIOVNS.:I :

- ) Telephones o .
(2) Telegraph equ1pment T
(3) Wireless commumcatlon apparatus

(4) Radio receivers, including amplifying and = public
address eguipment. o C

(5) Television sets
(6) Teleprinters.

7. TRANSPORTATION : !

1) Alrcraft :
(2) Ships and other vessels draWn by power
(3) Railway locomotives.

" (4) Raijlway rolling stock.

_ _,cycles, scooters and the hke)
' (6) Bicycles.
(7) Others, such as fork lift trucks and 'the like, -
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8., INDUSTRIAL  MACHINERY:

A, Magor items of speczalzsed eqmpment used in Speczﬁc
industries: — .

(1) Text11e machinery (such as spmnlng frames,
carding machines, powenpomq and. the like) mcludmg
text;le accessorles '

(2) Jute machinery."

(3) Rayon niachinery.

(4) Sugar machinery.

) Tea machinery. - _

(6) Mmmg machmery D |

(0 Metallurg1ca1 machmery / ’

3 ' o : (8) Cement machinery.

' ' .+ .(9) Chemical, machinery.
(10) Pharmaceutlcals machinery. - ' *ﬁ
(11) Paper machinery., :

(5) Automobiles (motor cars, buses, Atx__‘uc_ks, ‘motor .




| ‘(1) Size- reduc-ti@'rj equlpment-—crushers, ball mllls

and the like,

(2) Conveymg equlpment—bucket elevators s}{lp
hoists, cranes, derricks-and the 11ke

(3) Size separation umts——screens, clasgifiers and
the like.

(4) Mixers and reactors—-kneadmg mills, {turbe.
mixers and the like.

(5) Filtration equipment—ifilter presses, rotary
filters and the like. '

(6) Centrifugal machines.
(7) Evaporators.

(8) Distillation equipment.
(‘9) Crystallisers. .
(10) Driers.

(11) Power driven’ pumps——rec1p10cat1ng, Lemrlfugal
and the like,

(12) Air and gas compressors and vacuum -pipes
(excluding electrical ‘furnaces). _
(13) Refrigeré‘tion plants for industrial use.

(14) Fire fighting equipment and apphances includ-
ing Fire engines.

C. Other items of Industrial Machmery
(1) Ball, roller and tapered bearlngs._
(2) Speed reduc_:tion units.
(3) Grinding wheels and abrasives.
9. MACHINE TOOLS: \
Machine tools.
10. AGRICULTURAL. MACHINERY :
(1) Tractors, harvestors and the like. .
(2) Agricultural ‘implements.

11. EARTH-MOVING MACHINERY:
Bulldozers, dumpers, scrapers, lcaders; shovels, drag
lines, bucket wheel excavators, road rollers and the like.
1512 M of Law—115_ '




(1) Plastic moulded goods.: .
) Hand tools small tools ‘and the hke B
(3) Razor. blades

13. COMMERCIAL OFFICE AND HOUSEHOLD EQUIPMENT

(1) Typewriters. _

(2) Calculating machines.

(3) Air cdnditioners and refrigerators,.
(4) Vacuum cleaners. h
{5) Sewing and knitting machines.

(6) Hurricane lanterns. '

%
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14. MEDICAL AND SURGICAL APPLIANCES:

Surgical instruments—sterilisers, incubators and the
like. '

15. INDUSTRIAL INSTRUMENTS :

(1) Water meters, steam'meters, electricity meters and
_the like. _ o

(2) Indicating, recording and regulating devices for
pressure, temperature, rate of flow, welghts levels and the
like.

(3) Weighing machines._

16. SCIENTIFIC INSTRUMENTS: o . s
Scientific inétruments. ' o

17. MATHEMATICAL, SURVEYING' AND DRAWING INSTkUMENTs:
Mathematical, surveying and drawing instruments.

\18. FERTILISERS: '
) Inoréanic fertilise'rs..
(2) Organic fertilisers. :
(3) Mixed fertilisers. T

19. CHEMICALS (OTHER THAN FERTILISERS): s ', i
(1) Inorganic heavy chemicals. . - S
_‘(2) Organic heavy chemicals.
(3) Fine chemicals including photographic chemicals,
(4) Synthetic resins and plastics. ’ '
(5) Paints, varnishes and enamels.




(6) Synthe,lc ru be

o (7) Man-made fibres 1nc1ud1ng regenerated ceilulosey L
© . rayon, nylon and the ljke. e T o

(8) Coke oven by products

o (9) Coal tar distillation products like naptha'len_e-
*_anthracene and the like. : '

“(10) Exp_los1.ves including gun powder and safety fuses'
(11) Insecticides, fungicides, weedicides and ‘the like
(12) Textile auxiliaries. ’
(13) Sizing materials including starch.
(14) Miscellaneous chemicals.
g 20, PHOTOGRAPHIC RAW FILM AND PAPER:
(1) Cinema film. |
Y (2) Photographic amatéur film. . ' b
- (3) Photographic printing paper ' '

21 DyYE-STUFFS:

Dye-stufls, 7 »
22, DRUGS AND PHARMACEUTICALS!
~ Drugs and pharmaceuticals.

23 TEXTILES (INCLUDING THOSE DYED PRINTED OR OTHERWISE '
PROCESSED) :. -
(1) made wholly.or in part of cotton, 1nc1ud1ng cotton '
yarn, hosierv and rope; .
(2) mads wholly or in part of ]ute, including -jute
- twine and -rope; : S _
(3) made wholly or in part of wool,. including -woo!
tops, woollen yarn, hosiery, carpets. and druggets;

(4) made wholly or in part of sﬂk 1nc1ud1ng silk yarn
and: hosiery; :

_ (5) made wholly o‘r,in part of synthetic, artificial (man-
made) fibres, -including yarn and hosiery of such fibres,

5 24. PAPER AND PULP INCLUDING,PAPER PRODUCTS:

|

(1) Paper—writing, printing and wrapping.

'('2) Newsprint,

(3) Paper 'board and straw board.:

(4) Paper for packagmg (corrugated paper, kraft paper
paper bags paper contamers and the llke)

-




(B Pulp—vwood pulp, meehanmal 'chemlcal 1nclud1ng '

dissolving pulp. - - = - ..o EERTTIE T
25. Sugan: ) S S | .

Su:gar..A o B

26. FERMENTATION INDUSTRIES:

" (1) Alcohol. o
(2) Other products of fermentation industries.
2T, FOOD PROCESSING INDUSTRIES:

' (1) Canned fruits and fruit products o
(2) Milk foods, = - :
(3) Malted faods. | | . L

" (4) Flour.

(3) Other processed foods.

¥

28 'VEGETABLE OILS AND VANASPATHI
(1) Vegetable 0115, including solvent extracted 9ils.
"(2) Vanaspathi.

. 29, 0ApPs, COSMETICS AND TQILET PREPARATIONS,
(1) Soaps. _ '
(2) Glycerine: |
(8) Cosmetics.
(4) Perfumery. e
'(5) Toilet preparatlons. - } o E g

30 RUlsBER GOODS: R EonTe :
() Tyres and tubes, . ' -

_ (2) Surgical and medicinal products 1nc1ud1ng pro
. phylactics.

(3) Footwear.

‘(4) Other rubber goods.
‘31. LEATHER ‘LEATHER GOODS :AND .PICKERS:

‘Leather, 1eather goods and - p1ckers

32. GLUE AND GELATIN:
~ Glue and gelatin. _ _
33. GLAss: C : - R

. (1) Hollow ware. '
(2) Sheet and -plate glass, . -
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{ (3) .ptlcal glass
(4) Glass wool. - i ) _
(5) Laboratory- ware. ... ' ~

(6) Mlscellaneous ware.
34. CERAMICS

¢ -Fire bricks.

(2) . Refractories.

(3) Furnace lining bricks—acidic, ba51c and neutral
{1) China ware and potfery.

(5) Sanitary ware.
(6) Insulators.
(7 Tiles.
35. CEMENT AND GYPSUM PRODUCTS:
- (1) Portland cement. '
(2) Asbestos cement.
3 Insulatmg boards.
(4) Gypsum hoards, wall- boards and the hke
886, TIMBER PRODUCTS:

(1) Plywood.

o (2) Hardboard, 1nclud1ng ﬁbre board, chrp-board and
- the like. -

(3) Matches. o L o

. (4y Miscellaneous (furniture é;)rnponerrts, bobbins,
- shuttles and the like). L . :

37. DEFENCE INDUSTRIES:

e

Arms-and ammunition.
~ . 38. MISCELLANEOUS INDUSTRIES:
‘ Cigarettes.

. :
Explanatmn 1.—The articles spec1ﬁed under -each”6f the headings
Nos. 3, 4, 5, 6, 7, 8, 10, 11 and 13 shall 1ncludc ‘tHeir component parts
and -accessories.

E;vplanatwn 2—The articles SpeC1ﬁed under each of the- headmgs
Nos. 18, 19, 21 and 22 shall include the mtermedlates requlred for ;
‘ uhelr manufacture S




